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12.08 hrs.
MESSAGE FROM PRESIDENT

MR, SPEAKER: I have to inform
‘the House that I have received follow-
ing message dated the 1st March, 1982
from the President:

“I have received with great satis-
faction the expression of thanks by
the Members of the Lok Sabha for
the Address which 1 delivered to
both Houses of Parliament assembi-
€4 together on 18th February, 1982.”

(Interruptions)

SHR1 HARTKESH BAHADUR
(Gorakhpur): Sir, I would like to
know whether the External Aflairs
Minister has been instructed to make
a statement regarding the humiliation
and inzul¢ of the Indian High Com-
mission in Bangladesh.
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A2.09 hrs,

MATTER UNDER RULE 377

(i) NEED FOR PROVIDING FACILITIES
FOR CONSTRUCTION OF SMALL CINEMA
HOUSEs TO GIVE EMPLOYMENT TO EDU-
(CATED YOUTH IN WEST BENGAL

SHRI SATYAGOPAL MISRA (Tam-
luk): Sir, the incidence of large-scale
unemployment in West Bengal and the
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acute need for opening up new oppor-
tunities for gainful work attuned to the
inclinations and genius of the local
people, In this State, a considerable
number of talented young people
would like to use their creative energy
for the production of films, which also
has large employment potential, Un-
fortunately, such creative ventures get
inhibited because of the iack of suffi-
cient outlook. Most of the cinema
houses in this State are controlled by
a limited number of exhibitors, who
are more inclined to cater to the more
lurig products coming out of Bombay
and other places than to what are pro-
duced by local talent. One way tackl-
ing the problem would be to encourage
the construction of large number of
small cinema houseg with a ceating
capacity—not  exceeding, say, five
hundred. Many young people would be
willing 1o build such cinema houses,
only provided some of the concessions
available to other small-scale indus=
tries—including bank finance at con-
cessional rates—are also made zvail-
able to them.

In this connection I may draw the
attention of the House that the West
Bengal Government hag sent represen-
tations in this matter to the Industry
Ministry, but the response has not been
encouraging.

Under these circumstances I uige
upon the Government to re-examine
the matler ang agree to recognise the
activity of construction of tinema hou-
ses upto a certain specification, a
small scale industirial operation,

I demang that the concerneq Minis-
ter make 5 statement in the House in
thig regard,

(ii) NEED FOR PROVIDING EMPLOY-
MENT TO THE LLANDLESs AND SCHEDULED
CASTES AND SCHEDULED TRIBEs PEOPLE
OF DROUGHT AFFECTED AREAs OF Minza-
PUR, BANARAs AND ALLAHABAD
DISTRICTS.

st guwi frw (fr=fge) o
qeel Aggea, Iy, a7, TAEas
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& w1 wifas ga #r feafa g afa-
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12.11 hrs.

[Mgr. DEPUTY-SPEARER in the Chair].

(1i1) CONTINUOUs INCREASE IN THE
PRICE OF VANASPATI GHEE.

Mo fren Tt wavaw (faeie-
T ) : STIEAET WERd, § HITEY
e & fraw 377 3 gwaia fawfaleas
fawr & T W& FT g1 fTATaT

gl g |

SONIET FEIHT OF qeafa =Y
* ot 7 fastraew Ife gt s @
T EONT g GEE MG frea
e 9% WIg | WA H 24 T
gt fer afg Ak gg | @y AW
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faa &% )

(iv) BAN IMPOSED BY SAUDE
GOVERNMENT ON HAJ PILGRIMS, ENTRY
INTO SAUDI ARABIA BEFORE ID-UL-zUIIA

SHRI ZAINUL BASHER (Ghazi-
pur). Sir, the Saudi Arabian Govern-
ment have imposed 3 ban on the entry
of Haj pilgrims before 1d-Ul-Zuha,
This has hurt the sentiments of a large
number of Muslims all over the World
including Indians. It is considered
very auspicioug in Islam to spend a
month of Ramzan at the holy land of
Prophet. I urge upon the Government
to take up this matter with the Saudi
Arabian Government to persuade them:

to allow the Haj pilgrims before
Ramzan,

A large number of Indian Muslims

prefer {o go to the pilgrimage Tefore-
Ramzan, If the ban by the Saudi Ara-

bian Government continues they will:
not be able to go there to spend their-



